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CENTRAL ADMINISTRATIVE TRIBUNAL
PRIMCIPAL BENCH,DELIL b\
O.A.NC. 147/86 198

Ffeo- 213/86

' DATE OF DECISION 14.11.1986

Mahesh Chandar Kamboj

Aghok Kapoor Petitioner

Shri B.,S. Arora ~ Advocate for the Petitioner(l)
Versus

Union of India and others Respondent

Shri K.Q.R. Pillay Advocate for the Respondent(s)

CORAM:

The Hon'ble Mr. s§.p, MUKERJI, ADMINISTRATIVE MEMBER
The Hon'ble Mr. feB. MUJUMDAR, JUDICIAL MEMBER

JUDGMENT.

S.P, Mukerji, A.M.s= By this order, we dispoa§
of both 0,A, No. 147/86 and OA No. 213/86 where ths issuae.
raised and the relief eought_aru more or léss identical,
2, In both the aforesaid teo cases, the appiicanto
Shri Mahesh Chand;r Kamboj and Shri Ashok Kapur, who sre at
present uorkihé in the scale of Rs, 425-700 as Head Clerks
in the Norégérn Railway T.T. Organisation, on an ad hoc basis,
have claimed seniority above the common respondent, Shri
Jitender Kumar, who has been ahomn'oenior to them in the allgq
provisional seniority list published in December, f985 and
placed as Annexurs 'C' to the application of Shri Mahesh Chander
Kamﬁoj. They have also claimed that on the basié of the higher
pest held by them consistently in the paéé as compare& to that -fhﬂgfﬂ
Shri Jitender Kumar and on the basie of the hiéher saniority, they
should be given higher pay-scales with effect frcm 1.1.i979 in the
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cass of Shri Aahok Kapur end 1 1 1984 in the caae of Shri

Huhelh Chander Kamboj.~

SRS J VWe@have'heérd~€he“ifgumén§l‘of'£he'liafﬁéd counsai for both

the parties and gone :through the dermente'carefuily;-

4 3. : Loarned Coensel for the r93pendente,.i.e..the Railway
tauthorities, Shri Pilla;, has challenged the averment that annexure
) 'C' to the petition of Shri Maheah Chander Kamboj is a provisional
| eeniority 1ist. According to him, it is only a etatlaent of -

particulars on the basxe of uhich a provieional aeniority 1ist .

ba prepared after conaidering the repreeentatione against the

said annexurs ‘C?, whereaftor the eeniority list uill be finalisee

Nunfter giving an opportunity to all conccrned to rapresent egainst the
iprouisional seniority liat also., 1t i= becausa of the non=
“determination of 1nter [ 1} eenloriiy amongst the tuo epplicanbecmad

the common respondent and others that the appointments to the grades of

Store Clerks, Senior Clerks and Head Clerks have been made on an

d _gg;baeie, both of the two applicants and reepondent No. 4 also.

4; " Wa feel that both the aferesaid two Applicatiens claiming tﬁe
seniority as well as higher pay-ecales are quite prematurg and cennot

be adjudicated upen by us at this stage. The inter-se aeniority. ‘a&‘
of the officials in the Ministarial cadre is yet to be finalised and
only thereafter, the question of further promotion and thg .datea
from which the promotions will take place, cee be determined. Even :
in cases where appointments have to be made on the basil of salection;.
oeniority:will play an important role. Therefore, ié will be premature
and unfair to- those who are npt befere us to determihe the question of

promotion‘to the higher grade even to selection posts on the basis of the

material before us,
' i

5. Agcordingly, we dismiss both the Applications as premature with
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_tﬁé Birecéidd that the roépondenié, i.e. tha Railmay authorities,
should circulate thg provisional seniority list within eix weeks and

. dnvite objections thereon and finqlise»the seniority list within two

)

monthe tharoaften. ~ After this drill, they may consider the queetien
of adjustlng the various officlals in the cadre ta the various poste

. B fron certain dates in accordanca with tha rulas. | Tha applicanta
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before UI uill be at liberty to move thls forum, if S0 adviaed,

— ”“if they feal aggriaved by the final ordera passed by the r93pondents

A !
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in this matter.‘iA

s Ther. will be no ordat as to costa.
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